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STATUTORY RESOLUTION SEEK-

KING APPROVAL OF PRESIDENT'S

PROCLAMATION UNDER ARTICLE
356 IN RELATION TO GOA—Contd.

THE  VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Now, we are
taking up  the Statutory Resolu-" tion
regarding  President's  rule in the State of
Goa  Yesterday, Shri Bagrodia. was speaking
and he will continue. ¢
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SHRI PRAKASH YASHWAN; AM-
BEDKAR: Will you yield for a minute?

SHRI SANTOSH BAGRODIA: Yes.

SHRI PRAKASH YASHWANT AM-
BEDKAR; The Resolution which I have with
me states "That this House approves the
Proclamation issued by the President on the
14th December, 1990 under article 36 of the
Constitution, in relation io the State of Goa. "
This is the Resolution that is circulated to m,
today. Under article 36...

THE VICE-CHAIRMAN  (SHRI
SHANKAR DAYAL SINGH): Mr. Pra-kash
Ambedkar, please hear me. You have already
given your name. You are the next speaker.

SHRI PRAKASH YASHWANT AM-
BEDKAR: I am on a different point. ...
(Interrupt'ons)... It is a point of order.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Now the
Office says that it is a printing mistake. Please
take your seat.

SHRI PRAKASH YASHWANT AM-
BEDKAR; I hope that it will be corrected.

SHRI CHATURANAN JMISHRA
(Bihar): If it is a printing mistake, then what is
the correct thing? Before you say mis is
corrected, we will not take it to be corrected.
Only you have the right to say that and
nobody else. What is th, correct thing? Only
after knowing that, the House can proceed.
Otherwise, Mr. Prakash Yashwant will be
correct.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Mr.
Prakash Yashwant and Mr. Chaturanan
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Mishra, for your information, I want to tell you
that you know that I ajway speak in Hindi
from there. Here is tha Hindi version of the
paper. I am reading Here it is right.
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SHRI SANTOSH BAGRODIA: Madam,
I stand corrected,
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3.00P. M....

SHRI PRAKASH YASHWANT
AMBEDKAR: Mr. Vice-Chairman, Sir, the
proclamation of President's Rule in Goa has to
be viewed in a different context. I am saying it
in a different context because in Goa, we had
the position in which the Ministry failed to
function. I will not go into the question as to
who has brought about a defection or as to how
many persons have crossed ' over. But there is
no condition in Goa where the elections cannot
be held. I fail to understand the stand taken by
the Government in postponing the elections or
ordering fresh elections to take place. These are
emergency powers and these emergency
powers, if we keep on misusing them and wait
for a position in which either one party, which
is the ruling party or the supporting party comes
into prominence or comes into such a position
where they can form a Government later on, I
think, we will be pushing the people into a state
where they will revolt against the Central
Government. I would like to make one thing
absolutely clear that the younger generation
which is there in this country is without any
aims and objects. When I say that they are with-
out any aims and objects, that means they do
not have any goal before them, they can be
easily manipulated and in what way they can be
manipulated in this country, we have seen.
Where there is President's rule, we have seen
the amount of corruption, we have seen the
administrative failure and we have also seen
that there is a gap between the Government and
the masses which is developing today. What is
essential today is to see that we bridge: this gap.
We do not bring one more State on the map of
India which can be called a State which repre-
sents unrest and therefore, I oppose this motion
and request the Government to see that there is
no condition in which we cannot hold the
elections. The elections can be held at any time.
It is legitimate that in every democracy where a
Government fails, we should not fail to face the
elections. We have accepted democracy as a
part of our life. If we have accepted democracy
as a part of our life, we will have to pay for
that. If we are going to say that it is going to
cost the nation. I
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does not cost the nation and therefore, in the
interest of democracy, in the interest of
younger generation, [ will say, let them have
their own Government, let them have a
Government which represents them, let them
have a Government which they can fight
against. Let us not create a position in which
the Centre takes the blame. We have been
doing it in many States and therefore every
accusing finger that is being pointed out, it is
being pointed out at the Centre, I will say and
not at the State, which should have been the
case. Therefore, it is my honest request to the
present Government to see that while they are
bringing in this resolution, they give a time-
limit in which they can say that they are
holding the elections. With these words, I
thank you.

SHRIMATI MARGARET ALVA
(Karnataka): Hon. Vice-Chairman, if [ may
point out, the present Political state in Goa
comes basically out of the effort that was made
by the National Front Government to
destablise a Government which had been
functioning normally. It is a known fact. It was
stated in  the House. Here, I know someone
or the other is trying to interrupt or contradict
me, but it is on record of the House. When
this  happened in Goa, in  this House itself
an issue was raised that a Union Minister
went there, literally sat in Goa when the Chief
Minister was out of town, and manipulated the
defections in such a way, Mr. Vice-Chairman,
that they went to the extent of making the
Speaker of the Assembly a defector. The
Speaker who was supposed to be responsible
for enforcing the Anti-Defection Law,
himself changed his party and became a
defector and then sat in judgement to see
whether or not a State Government could
function and whether or not one was on this
side or that side and  whose split or change
was acceptable or not. It was a question of the
culprit becoming the judge and that is
where the original problem started and, Sir, as
if this was not bad enough, they went ahead
and had the Governor swear in the very
defector-Speaker as the Chief Minister of Goa
at a later  stage, literally giving respectability
to a defector
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who had from his chair jumped into the Chief
Minister's chair through the act of defection. Sir,
this is where the problem started. If anything, at
that time this man could have been told where his
place . was and a decision in keeping with  the
Anti-Defection Law could have been taken so that
the present situation would not have arisen.
What Happens today is that the  Speaker-turned-
defector-turned Chief Minister is disqualified from
the membership of the House, again because of
the Anti-Defection Law. In this confusion, of
course, there was a state of instability at a
particular stage, and perhaps the Governor was
justified in saying that until the situation became
clear, normal administration had become
difficult; it is very difficult to say who belongs
where and, therefore, the Assembly was
suspended temporarily and Governor's rule
was imposed...

SHRI SANGH PRIYA GAUTAM:
Madam, the Governor recommended dis-
solution.
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SHANKAR DAYAL
mention your own points.

VICE-CHAIRMAN  (SHRI
SINGH): Please

SHRIMATI MARGARET ALVA: Let me
point out, Sir, that there is today a situation in
Goa where you have President's rule. I hold
nothing against any officer or anybody but I
would like to point out to the Government that
they have broken a long-standing tradition of
this country. We have had President's rule in
other States, Karnataka, Assam, everywhere.
The convention has always been that you don't
send an officer who belongs to the State as an
Adviser during President's rule. After all, you
have your own Chief Secretary, you have your
own cadre, but you don't send during Go-
vernor's rule anybody to the State who
belongs to that State. In Goa you sent
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an officer who belongs to the State, maybe, to
another cadre, but who belongs to the State, to
run the administration. And Sir, to make
matters worse—I must point out to the hon.
Home Minister—you have in the middle of
this crisis transferred the Governor to
Karnataka. Where was the hurry to shift the
Governor during President's rule? There is no
Chief Minister. There is no Government. You
send an officer and you shift the Governor.
You want this officer to be the Governor, to
be the Chief Minister, to be the Adminis-
trator... ?

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Additional charge.

SHRIMATI MARGARET ALVA: You sit
in Bangalore and run Goa? What is the idea
of having a situation like this? Is there such a
shortage of Governors in this country? I
know there has been a lot of confusion
created by the previous Government with
coming and going...

SHRI PARVATHANENI UPENDRA:
Your Government.

SHRIMATI MARGARET ALVA: No,

the previous Government. It was created by the
National Front Government. Sir, I am just
pointing out that Goa does not de]serve this
kind of treatment. There should be a litiie bit of
introspection on why there was need for
creating this confusion after you bad imposed
President's rule. I am told that the Adviser is
sitting in the Chief Minister's chair, in the ,
Chief Minister's chambe, and has occupied the
Chief Minister's house. This has never
happened in any State during President's rule
ever before. I would request that these issues
may please be looted into. Someone said there
should be elections. I don't think there should
be elections immediately because the MLAs
have been elected for a five-year period with a
mandate of the people. Three or four o- five of
them have violated the mandate of the people.
And why should you make all the MLASs in the
State Assembly pay the price of defection
because the credibility of four or five of them
has been lost? Let them
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be disqualified. Let theai lost their seats, if
necessary. Let that be looked into. I think that
the time has come when an opportunity should
be given for the normal democratic process to
take its shape. The Assembly should be
revitalised, should he called and the person
who claims that he can form a Government
with a certain credible majority should be
given an opportunity to prove his strength on
the floor of the House. Only then will the real
democratic process in Goa iake root. Goa has
had a certain tradition; it has its own identity.
Although there have been various kinds of
pulls and pressures, Goa has really not fallen
into the normal norms in other States. In Goa
ihey have their own cultural identity. But I
would request the honourable Minister,
dissolution of the Assembly is not the answer.
It is too expensive an affair at this time. If it
cannot be done in many other States, why
only in Goa should you ask the MLAs to go
back to the electorate for a fresh mandate? I
would request the honourable Minister to
explorj the possibility of having the Assembly
restored. Please give a full-time Governor to
Goa who can run the administration
immediately and take decisions. And please
ensure that when there are 38 elected MLAs in
Goa, they are not left or thrown to the mercy
of some Adviser or some officer who goes
there like an overload. Please let a democratic
Government function in Goa. Please ensure
that the process of President's rule is not kept
going for so long that horse-tradina, money
and all other factors come to play just to buy
up, just to change, these various groups. With
these words I certainly would support the
President's rule for a very short spell but hope
that the popular Government will be restored
soon.

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYALI SINGH(. Now Shrimati Kamla
Sinha. She is the last speaker. Then the
Minister will give his reply.
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SHRI M. M. JACOB (Kerala): A reference
was made to Mr. George Feraoan-des going
there and trying to topple the Government
there.

SHRI V. NARAYANASAMY (Pondi-
cherry): I raised it.

SHRI M. M. JACOB: Mr. Narayanan
samy raised it. What about that?

SHRI V. NARAYANASAMY: ] want a
specific answer to my question from t{ie
honourable Minister.

1 Gara Fid wgq : I AT
ST, TTa4a w=E T Ty S
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SHRI V. NARAYANASAMY: I puta
specific question. On the first day, Mr".
George Fernandes goes tlisre and on the
second day the Government is toppled...
{Interruptions)

SHRI
Yes, in one day it is
(Interruptions)...

SHRI V. NARAYANASAMY: You can
take credit for that.

THE VICE-CHAIRMAN (SHRI SHAN-

toppled..

PARVATHANENT UPENDRA:

KAR DAYAL SINGH): You have raised it

twice or thrice. The Minister has replied to it.
That is all.

SHRI V. NARAYANASAMY: But money
power has played a major role. Did he topple
the Congress(I) Government in Goa?
(Interruptions)

agarea (o we< qurw fag):
HOFT AT G gAl ). . (FTAW)

[t gEwr ON; Ig I9F
FIAET F1 7 7T IFIHRF
ff gag TIEF ofT TF HAT G W7
7q ¥4 4LHT § Y gavg TeIEr
g HEY § 1 AL =FF T 7 OSAST
gfagr amfag .

(Interruptions)

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Mr. Vice-Chalr-
man, Sir, it is very clear. Mr George
Fernandes definitely played a significant role
in toppling the Congress (I) Government. It is
a known inct. (Interriiptions).

SHRIMATI MARGAREr ALVA (Kar-
nataka): He should know. He should tell us.
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SHRI JOHN F. FERNANDES (Goa):
Actually I asked a specific question from the
Home Minister: what is the latest po-sition?
According to my report, CDF had 23MLAs
and the Opposition only 15.
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gH W1 TIEH AT 47 |

ot fagsery WAty wiuy ¢ YHE

qg yg AW @T F TULTVET AN
H, TH €1 Y ¥ @Fr 4T 9
i ufE@t F g ug o wa € a2
HITIH 3 |

it waTH fen Zardr g et g
fagzr W& & saT & A foae
el E. .. (sEaw) gfqg, « faas
AT T WL A AW qGAT B 1. ..
(=) g v, dr, mrE.  FY
AU ¥ Fw vE &, wd g
FAE AN ATE ... (cwwEm)
The CPI has never changed its symbol.

IquwTeH (s wwe 2 fug):
¥ owaw % faar T w5 UF S
arg © A€ ¥ 3 wgAr 1 F g
qaedt ¥ a8 wasy wEar fa@ ad
AT F ATE WIEIY & AT AL gH
At &1 aga wiAvgs A§F gf@ a7
Zreg ¥ feggws FwAr g, wAfaQ
IHH AT FI ) WIAAG HA) HET-
zq. % ¥ wgar § fv ag wa gAw!
aHICT FT |
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=t gay i wgA : ITTATAA
wERA, gL AT WIT Agg &1 48
g frarr off, 9588 us mae WA
far g, faw mwaisw 4T waAlfas
Wad &0 HF wedr wadify g5 F7v
& W wiHal § g% FW W "iwarawHT
F HATH AT AZH FT HFT F47 Al
99 qa4 ug GuwT w93 R
T K oA wingifay wa Al 97
LA T AGHA staar F At a0 wifq
AT a1 T 0 H FeqTer 1Aq
FW H ATg FeAr | ¥ 97 %7 &
qETHIE ST qETH qeT q i AT
T "ater 9 ggw faar ar f5 @
oA F YA I S ag qATA agq
FT AET F41C & T oY FIET qA
AW F oW GFANT whEorr 1§
IHFT OF W9 o w0 arwarfasar
FT ogay q97 WS FAT F ...
(swraam)

IugwTers (= e g f4g)
19 FTeq @Iy o1, 0F fawz wre
s¢ | qar & o gw wmEr F I
ool &T, FfEw ux ITEL A@F W
qE ¥ HE) AT § AT IEwy
#Tafs 48 @ E | .. . (FEEw)
¥fge, & vawr wAwls <& ¥ @
g | zafaT & wiyg 48 wAaT a M
f5 ag o1 AT HaAL ¥ g v ¥
A% F ATq @ AT AW F
qg WY FFAT |

MISS SAROJ KHAPARDE (Maharash-
tra): Either you come this side and ask,

{Interruptions}

aft  grasid  fug sgeptitomr:
(figr) : GueaaTena wERY, WY T
¢t 43 F siiaT gl A
gr. . . (swauw)

i fa3ssr0y AHYUTIF HIRY @ JiT
Ty YT F

Iqawreaer (= W v fag) »
ey, &% IaFT WY mar fwar @,
et 6T wAT H2qt ., . (Swwawm)-



443 Statutory Resolution [RAJYA SABHA] President's Proclamation 444

seeking Approval of under Article 356 in
relation to Assam

1 RESOLUTION SEEKING APPROVAL

G qaifaar (579
=t gieaofa feg ‘j‘E, . OF PRESIDENTS PROCLAMATION
aFF oy AfAC, FEFw 7T 7o UNDER ARTICLE 356 IN RELATION TO
g1....(=am) avafma @ g ASSAM; &....

2| MOTION RECOMMENDING RE-
VOCATION OF THE PROCLAMATION
THE VICE-CHAIRMAN (SHRISHAN:

KAR DAYAL SINGH): He is already . , _
iving the reply TE WAL W O§R we ®ar
S ' gadl X Sgic Hgaraa § Uer
_ A& (& aAgwa T@iv): 37 AT
=t g Fiw YA : JeqaraE AgrEa, § woadt wial o H faealafas
wERA, WAAT ATEAA F ;g { A Gaeq FET3 FIHT G -
g7 f g W AT | Aaf FUQ et & e
. C “ag mar AfFar F w85 356
T T 9 =g @ g fw L = o o ey
A% *m"r T : i %_f‘ ) T oA WA ST K oag H
ot gar<r feafs & 9% ;@ TAT TE{T grT 27 AL, 1990
o1 sraear F1 g1, T2 waifasa TP A F1 4 g9
F T~ T AT XA & FLT WA A nAArEd T g 17
dar g¢ & | wAifAe #gl 9% UF wE, g & e A foe
figa TAdeT adr st qqig & A ﬁ:ff:;nm;?f; sfrat @@ &
faiA § oo AT, T AT F e T TR | o8 & q-
‘_ﬁqq n:laqu. b N 9| F oW & owwdfy a7 26
Fov A ¥ ogeavaddr § w6 g TIET, 1990 FX W FqiE
Fw ¥ goeie aqar g faaa fv & Iz aqmn fF AT faadoE gz
S BTET 3Ta i ; ATE AW (ISEHT) T wTEd &
TE w1 BITT WAH A4 F @ OTE { T3
: o . dfgarm ¥ gmam @ owEF s &
3 grplg w3qi g fw L <
W w aa A Al T E AR feo woeg wud oE #7 fear & v
qEA §F TELA Fi ATARA T4 | ¥ uF Tdg T HIN T AT

THE VICE-CHAIRMAN (SHRISHAN- 7T
KAR DAYAL SINGH): I shall now put
the Resolution  moved by Shri Subodh

Kant Sahay to move: - e :
y FEF AT F A =TT T ATy
The question is:

"That this House approves the Pro- 13 faat
clamation issued by the President on the
14th December, 1990, under article 356 of

the Constitution, in relation to the State of -
Goa. " wIT qorifas  Aamsl &1 B 1
ST_F IW A7 siftw A g #

Thr motion was adopted. :
58 TuHlfa® Frdwatal #t gar &




